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NATIONAL COMPANY LAW TRIBUNAL, MUMEIAI tshNCI-I

ATTENDANCE SHEET OF THE HEARING

BEFORE t-toN',BLE SHRI, B. S. V. PRAKASH KUMAR, MEMBER (JUDICIAL)

AND

SHRI V, NALLASENAPATHY, MEMBER (TECHNICAL)

Company Application No,

Name of the Company

Date of Hearing

,tR 621N 441 / NCL-[/MB/2O \ k

a ,-s\- B.s\t at \b'" qrer

Section of the Companios Act, '1956 : 621A U/s

Section of the Companies Act, 2013'. 441 U/s

Sr. No Name (Capital Letters) Designation Signature

-ts\\

1, The A

ORDER

piicant has filed an application for compounding of offence under section
of the Companies Act, 1956 or 2013.

2, Heard and perusod the rocord,

3, Prayor Consldered. Compounding ls permitted subJect to making paymont of
Rs. <S-OSS \.: l- payable by each defaulter. After compliance, put up the case for

--f
Final Order.

B. S .V. PRAKASH KUMAR
MEMBER (JUDIC|AL)

V. NALLASENAPATHY
MEMBER (TECHNICAL)

Dated this J9\
\
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